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Date: 12.03.2026
Place: Mumbai

Sd/-  
Authorized Officer

The Greater Bombay Co-operative Bank Ltd

Name of Borrower / Co-
borrower / Guarantor

Sr.
No.

Mrs. Shashikala Ramkrushnan 
Nair -  (Borrower), Mr. Nirmala R 
Nair - (Co-borrower), Mr. 
S t a v r o s  J  F e r n a n d e s  -  
(Guarantor), Mr. Irfan N Bebal - 
(Guarantor)

1.

Total O/s Amt. as per 
13(2) Notice under 

SARFAESI Act. As on 
dt. 18.07.2023

Rs.26,18,260/-

Details of secured Assets

Flat no. 52, 2nd Floor, Building no. 
187, Mulji Jetha CHS, Shamaldas 
Gandhi Marg, Pricess Street, 
Kalbadevi Admg.  168 sq.ft builtup

Reserve price 
for private 

treaty

Rs. 25,00,000/-

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION 
OF FINANCAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. (SARFAESI ACT)
The undersigned as Authorized Officer of The Greater Bombay Co-operative Bank Ltd., has taken over Physical 
Possession of the schedule property under the SARFAESI Act. The Authorized officer of The Greater Bombay Co-
operative Bank Ltd., had already conducted multiple public auctions for selling the property, but they turned out to be 
unsuccessful as no bids were received. Hence please be informed that if the total outstanding dues in the aforesaid loan 
account are not paid within Fifteen (15) days from the date of this publication of this notice, then the Authorized officer will 
proceed for sale via private treaty of the property as stated below.
Public at large is informed that the secured property as mentioned in the Schedule are available for sale through Private 
Treaty, as per the terms agreeable to the Bank for realization o Bank's dues.
Standard terms & conditions for sale of property through Private Treaty are as under:
1. Sale through Private Treaty.
2. The purchaser will be required to deposit 25% of the sale consideration on the next working day of  receipt of Bank's  
acceptance of offer for purchase of  property and the remaining amount within 15 days thereafter.
3. The purchaser has to deposit 10% of the offered amount along with application which will be adjusted against 25% of the 
deposit to be made as per clause (2) above.
4. Failure to remit the amount as required under clause (2) above, will cause forfeiture of amount already paid including 
10% of the amount paid along with application.
5. In case of non-acceptance of offer of purchase by the Bank, the amount of 10% paid along with the application will be 
refunded without any interest.
6.The  purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to 
his satisfaction. The purchaser shall not be entitled to make any claim against the Authorized Officer/ Secured Creditors in 
this regard at a later date.
7. The Bank  reserves the right to reject any offer of purchase without assigning any reason.
8. In case of more than one offer, the Bank will accept the highest offer.
9. The interested parties may contact the Authorized Officer for further details/ clarifications and for submitting their 
application.
10.The purchaser has to bear all  stamp duty, registration fee, and other expenses, taxes, duties, society dues in respect of 
purchase of the property.
11. Sale shall be in accordance with the provisions of SARFAESI Act/ Rules.
12. The property is sold in “AS IS WHERE IS BASIS AND AS IS WHAT IS BASIS AND NO CLAIM BASIS”

SCHEDULE

Ref No: GBCB/SAD/AO/MS/1308/Private Treaty/2026                                                                   Date: 11.03.2026

Address of the Flat :- Flat no. 52, 2nd Floor, Building no. 187, Mulji Jetha CHS, Shamaldas Gandhi Marg, Pricess Street, 

Kalbadevi.  Admg.  168 sq.ft builtup.

The aforesaid Borrower's/Co-borrower’s attention is invited to provisions of section 13(8) of  SARFAESI Act for redemption 

of secured assets mentioned hereinabove by tendering the aforementioned outstanding dues together with all costs, 

charges and expenses incurred by the bank before the sale of secured assets.

Correspondence Address: 

Mr. Mahesh K Shroff (Mob.No.9820446339/022-61285732), mahesh.shroff@greaterbank.com,

Mr. Ganesh B. Khutal . (Mob.No.9819254717/022-61285909), ganesh.khutal@greaterbank.com,

The Greater Bombay Co-operative Bank Ltd having corporate office at JITO House, Ground Floor, Plot No. A-56, Road No. 1, 

MIDC Marol, Next to The International by Tunga Hotel, Andheri (E), Mumbai 400 093.  

NOTICE OF SALE THROUGH PRIVATE TREATY

JITO House, Plot Nos. A-56, MIDC Marol,
Next to The International by Tunga Hotel,

Andheri (E), Mumbai 400093
Opp. Marol Bus Depot

Ph : 02261285900

Whereas, the authorized officer of Jana Small Finance Bank Limited under the Securitization And Reconstruction of Financial
Assets And Enforcement Of Security Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with rule
3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with interest thereon at the applicable rates as
mentioned in the said notices within 60 days from the receipt of the said notices, along with future interest as applicable incidental
expenses, costs, charges etc. incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No. Borrower/ Co-Borrower/

Guarantor/ Mortgagor
Date/ Time & Type of

Possession
13(2) Notice Date/

Outstanding Due (in Rs.) as on

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein above have failed to repay the amounts due,
notice is hereby is given to the Borrowers mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/ secured assets described herein above in
exercise of powers conferred on him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein above in particular and the Public in general are
hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured Assets
will be subject to the charge of Jana Small Finance Bank Limited.
Place: Maharashtra Sd/- Authorised Officer
Date: 13.03.2026 For. Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring
Road, Next to EGL Business Park, Challaghatta, Bangalore-560071. Branch Office: Office No.704/705, Modi Plaza,
Opp. Laxminarayan Theatre, Mukund Nagar, Satara Road, Pune-411037.

1 30439630002387
&

30439410001029

1) Vagaji Kishan Wakade (Borrower),
2) Parasram Vegaji Wakade

(Co-Borrower), 3) Chandrabhaga
Wagaji Wakade (Co-Borrower)

19.12.2025, Rs.6,35,819.05
(Rupees Six Lakhs Thirty Five Thousand
Eight Hundred Nineteen and Five Paisa

Only) as of 11.12.2025

Date: 11.03.2026
Time: 05:55 P.M.

Symbolic Possession
Description of Secured Asset: All that piece and parcel of the Immovable Property bearing Grampanchayat House No.276,
Admeasuring Area 793 Sq.ft. Mauje Dhawari, Tal. Loha, Dist. Nanded-431708. Bounded as on: On the East: Property of
Kantiram Wakade, On the West: Property of Maroti Wakade, On the South: Property of Kerba Chamkure, On the North: Road.

2

45698640001018

1) M/s. Gaurav Glass And Aluminium
Works (Borrower), 2) Mr. Prakash

Chintaman Bhoi (Co-Borrower/
Guarantor), 3) Mr. Vaishali Prakash

Bhoi (Co-Borrower/ Guarantor)

18.12.2025, Rs.45,29,926.00
(Rupees Forty Five Lakh Twentey Nine

Thousand Nine Hundred Twenty Six
Only) as of 14.12.2025

Date: 11.03.2026
Time: 01:01 P.M.

Symbolic Possession

Description of Secured Asset: All that piece and parcel of the Immovable Property bearing, Flat No.A-1001, 10th Floor, in
Building A, in "Defence Colony Co-Operative Housing Society Ltd.," Wagholi, Building A Constructed on the Land
Admeasuring 2843.75 Sq.mtrs., from out of Land totally Admeasuring 12 H 52 Ares bearing Plot Nos.49,56 and 57, Lying,
being situated at Gat Nos.849 to 854 (Old Gat Nos.850 to 855) Village Wagholi, Tal. Haveli, Dist. Pune, Taluka Panchayat
Samiti Haveli, Gram Panchayat Wagholi.

3

45709410000309

1) Santosh Manikrao Bhatlavande
(Borrower), 2) Deepali Santosh

Bhatlavande (Co-Borrower), 3) Manik
Nagorao Bhatlavande (Co-Borrower),
4) Sachin Manikrao Bhatlavande (Co-
Borrower), 5) Aarti Sachin Bhatlavande

(Co-Borrower), 6) Nirmala Manik
Bhatlavande (Co-Borrower), 7) Gopal
Nagorav Bhatlavande (Co-Borrower),

8) Sudhakar Nagorao Bhatlavande
(Co-Borrower)

18.12.2025, Rs.3,78,844.00
(Rupees Three Lakh Seventy Eight
Thousand Eight Hundred Forty Four

Only) as of 14.12.2025

Date: 10.03.2026
Time: 05:15 P.M.

Symbolic Possession

Description of Secured Asset: All that piece and parcel of the Immovable Property bearing Property Card Nos.2299, 2300 &
2301 Consecutively Area Admeasuring 50.50 Sq.mtrs., 44.00 Sq.mtrs. & 44.00 Sq.mtrs. which is situated at Village Talawade, Tal.
Haveli, Dist. Pune within the Local Limits of Pimpri Chinchwad Municipal Corporation and in the Sub Registrar Haveli Divison of
Pune. Which is Bounded as under: Property Card No.2299: East: Property Of Mr. Menon, West: Pathan Chal, North: Property
of Mr. Badade, South: Property of Gopal Bhatlavande. Property Card No.2300: East: Property of Mr. Sudhakar Bhatlavande,
West: Pathan Chal, North: Property o Mr. Manikrao Bhatlavande, South: Property of Mr. Mulik. Property Card No.2301: East:
15 Foot Road, West: Property of Gopal Bhatlavande, North: Property of Mr. Manikrao Bhatlavande, South: -Property of Mr. Mulik.

4
45709630002291

1) Dilip Raghunath Kalekar
(Borrower), 2) Janabai Dilip Kalekar

(Co-Borrower)

17.12.2025, Rs.4,50,492.51
(Rupees Four Lakh Fifty Thousand
Four Hundred Ninety Two and Fifty
One Paisa Only) as of 11.12.2025

Date: 10.03.2026
Time: 01:03 P.M.

Symbolic Possession
Description of Secured Asset: All that piece and parcel of the Immovable Property Land Grampanchyat Property No.113
(113),Survey No.377, 'Shevati Vasahat,' at Yelase, Tal. Maval, Dist. Pune-410406. Total Construction Area Admeasuring
105.91 Sq.mtr. i.e. 1140 Sq.ft. Bounded by: East: By Road, West: By Open Plot, South: By Property of Mr. Sopan Kalekar,
North: By Property' of Mr. Suresh Kalekar.

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Date   :  11.03.2026
Place  :  Thane

SARB THANE : 11697:- Stressed Assets Recovery Branch,
1st Floor, Plot No A-112, Circle Road No 22,Wagle Industrial 
Estate, Thane (west) 400604  E-mail: sbi.11697@sbi.co.in

For detailed terms & conditions of the sale, please refer to the link provided in State Bank of lndia the Secured Creditor’  
Website www.sbi.co.in,https://baanknet.com,https://sbi.co.in/web/sbi-in-the-news/auction-notices/sarfaesi-and others 
and https://baanknet.com, or contact to MR.Sunny Agarwal, CLO Mob.   No. 8269901247  & MR. Rajesh Kumar, CO 
Mob.No.8108164975

                                

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES | Appendix - IV-A [See Provisio To Rule 8(6)]

Detail of Property/ Property ID No Reserve 
Price (Rs.)

Earnest Money
Deposit (Rs.)

Bid increase
Amount (Rs.)

Date & time 
of inspection

FFlat No. 606 pn the 6th Floor, in the Building known as “ 
Imperial Shelter”. Lying & situated on land bearing survey 
no. 6, Hissa No. 2/1,2/2,2/3, Survey No. 7 , Hissa No.2 , 
Survey No. 8, Hissa No. 1 , Survey No. 16, Hissa No. 1/1, 
Survey No. 16, Hissa No. 2 Village Samel, Nallasopara 
West, Tal Vasai & Dist Palghar -401303
Property ID No:- SBIN200052487210

31,76,100/- 3,17,610/- 20,000/- 23.03.2026
12.00 AM to 

04.00PM

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF 
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE  8(6) OF THE 
SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below 
described immovable property mortgaged/charged to the Secured Creditor, the Physical possession of which has been 
taken by the Authorised Officer of State Bank Of India, the Secured Creditor, will be sold on “ As is Where is”, As is What is” 
and Whatever there is” basis on 27.03.2026, for recovery of Rs.31,33,321/- (Rs. Thirty One Lakh Thirty Three Thousand 
Three Hundred Twenty One Only) as on 03.11.2021  with further interest incidental expenses and costs there on due to 
the secured creditor Shri Risab Pahwa. 
The reserve price will be Rs. 31,76,100/- (Rupees Thirty One  Lakh Seventy Six Thousand One Hundred Only) and the earnest 
money deposit will be Rs. 3,17,610.00 (Rupees Three Lakh Seventeen Thousand Six Hundred Ten Only) 
The intending bidders should make their own independent inquiries regarding encumbrances, title of property put on auction and 
claims / rights / society / builders dues affecting the property prior to submitting their bid. In this regards, e-auction advertisement 
does not constitute and will not be deemed to constitute any commitment or any representation of the Bank. 
The Bidders should get themselves registered on (https://baanknet.com) by providing requisite KYC documents and registration 
fee as per the practice followed by M/s PSB Alliance Private Limited well before the auction date.
Date & Time of public E-Auction 27.03.2026 from 12.00PM to 4.00PM with unlimited extensions clause of 10 minutes each.

MR.Sunny Agarwal, 
Chief Manager & Authorised Officer , 

State Bank of India.


